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COMMON STATUS REPORT

SUBMITTED TO

THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW
DELHI

IN THE MATTER OF

SHIV SINGH VS STATE OF RAJASTHAN & ORS.
ORIGINAL APPLICATION NO. 432 OF 2021

ON BEHALF OF

CHIEF SECRETARY, GOVERNMENT OF
RAJASTHAN (RESPONDENT NO. 1),
DEPARTMENT OF MINES AND GEOLOGY,
RAJASTHAN (RESPONDENT NO. 2),
AND
DISTRICT COLLECTOR, RAJASAMAND
(RESPONDENT NO. 4)
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

0.A. NO. 432/ 2021

IN THE MATTER OF:

SHIV SINGH ...APPLICANT
VERSUS
STATE OF RAJASTHAN & ORS. ...RESPONDENTS
INDEX
S. No. PARTICULARS PA(C);E ]
NO.

1. COMMON STATUS REPORT ON BEHALF OF
RESPONDENT NO. 1, 2 AND 4 IN 1-6
COMPLIANCE OF ORDER DATED 01.11.2022
and 27.03.2023

2. Annexure R-1/1 ]
True Copy of the letter dated 22.07.2020 7

written by the Applicant to Mining Engineer, |

Amet ;Representative of Respondent No. 2.

r3. Annexure R-1/2 “

True Copy of the Site inspection report dated

04.08.2020 conducted by Representative of
Respondent No. 2.

4, Annexure R-1/3

True Copy of the show-cause notice dated

07.08.2020 issued to Respondent No. 5.

5. |Annexure R-1/4

True Copy of the Reply to the show-cause by
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| Respondent No. 5 dated 08.09.2020. »
6. | Annexure R-1/5 1
True Copy of the Site inspection report dated 12 -13 |
28.08.2021 conducted by Representative of \
‘ Respondent No. 2. N
r 7. | Annexure R-1/6
\ True Copy of the show-cause notice dated 14
21.09.2021 issued to Respondent No. 5.
8. Annexure R-1/7
True Copy of the Reply to the show-cause by 15
Respondent No. 5 dated 05.10.2021. “‘
9. Annexure R-1/8 J“
True Copy of the Mauka Report dated 16
21.01.2023.
10. Annexure R-1/9 1‘
True copy of the Report dated 13.09.22. 17 \
‘
Annexure R-1/10

( 11.

True copy of the Letter dated 25.04.23 sent by 18

the Tehsildar to Mining Engineer, Amet.
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

0.A. NO. 432/ 2021

IN THE MATTER OF:

SHIV SINGH ...APPLICANT

VERSUS

STATE OF RAJASTHAN & ORS. ...RESPONDENTS

COMMON STATUS REPORT ON BEHALF OF RESPONDENT NO. 1,
2 AND 4 IN COMPLIANCE OF ORDER DT. 01.11.2022 and
27.03.2023

1) The Chief Secretary, Government of Rajasthan, Department of
Mines & Geology, State of Rajasthan and District Collector,
Rajasmand, Rajasthan have been arrayed as Respondents No. 1,

2 and 4 respectively.

2) The common status report is being filed by the above named
Respondents to clarify and update this Ld. Tribunal regarding
correct and present status concerning the present Original
Application under consideration. It is at the outset respectfully
submitted that the Applicant herein has incorrectly and
maliciously preferred the present Original Application alleging
cracks being caused to his house located at Village Nilwa, Talab
Ka Pachhore, Tehsil Kareda, District Bhilwara, Rajasthan due to

the blasting in Granite Mines at Gram Panchayat Kukarkheda,



3867

Bhilwara, Rajasthan. The Applicant’s house is ata distance of

400 meters from the above referred mines.

3) This Ld. Tribunal vide order dated 27.01.2022 directed the
formation of a Joint Committee consisting of member of SEIAA,
Rajasthan, State PCB, Mines & Geological Department, State of
Rajasthan, Department of Irrigation, State of Rajasthan and
District Magistrate, Bhilwara, to look into the grievance iterated
in the present Original Application. The State PCB was
appointed asthe Nodal agency for coordination and compliance.
The Joint Committee Report dated 02.09.2022 has observed that
some cracks were indeed present in few of the inspected houses,
however, it remained inconclusive what is the scientific reason
for the cracks without having a geological study done. In view of

the above, Replies/Responses were directed to be filed by the five

Respondents.

4) It is for the foregoing reasons that the Respondent No.s 1, 2 and
4 are reproducing some of the relevant facts herein to assist this
Ld. Tribunal in proper adjudication of the present Application.

It is respectfully submitted that the Department of Mines &
Geology, Amet had received a complaint from the Applicant vide
letter dated 23.07.2020, taking cognizance of which mining lease
of the Respondent No. 5 (Project Proponent) which was inspected
by the officials of Department of Mines & Geology, Amet on
04.08.2020.

True Copy of the letter dated 22.07.2020 written by the
Applicant to Mining Engineer Amet is annexed herewith and

attached as Annexure R-1/1. True Copy of the Site inspection

report Q/N )
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dated 04.08.2020 conducted by Mining Engineer , Amet is

annexedherewith and attached as Annexure R-1/2.

5) In furtherance of the inspection, a show-cause notice dated
07.08.2020 was also issued to the Respondent No. 5 demanding
response to be provided addressing the following grounds:-

(a) Demarcation pillars not constructed Mining lease area.

(b) Blasting being conducted in mining lease area which is against

the rules.

() Dumping of over burden (Malba) in the drain adjacent to the
mining area.

In compliance to the Show-cause, Respondent No. 5 submitted its
reply on 08.09.2020. True Copy of the show-cause notice dated
07.08.2020 issued to Respondent No. 5 is annexed herewith and
attached as Annexure R-1/3. True Copy of the Reply to the show-
cause by Respondent No. 5 dated 08.09.2020 with clarified that
blasting is not adopted in granite / dimensional stone mining
excavation operation being annexed herewith and attached as

Annexure R-1/4.

6) Following the due procedure, Respondent No. 2 carried out
inspection at the mining lease area of the Project proponent
(Respondent No. 5) on 28.08.2021 subsequently another show-
cause notice was issued to the project proponent dated
21.09.2021 stating the following:-

(a) over burden (Malba) dumped by the project proponent in
the nearby storm- water drain was not removed.

(b) Blasting not being carried out on the mines.

The Respondent No. 5 vide its Reply dated 05.10.2021 conceded
that some amount of over burden (Malba) had accidentally
fallen into a small seasonal Stream/storm-wat%ﬁn, and

assurances were given _ )

(T YOTIY
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that the over burden (Malba) would be promptly removed
from water stream by the Respondent No. 5. True Copy of the
Site inspection report dated 28.08.2021 conducted by
representative of Respondent No. 2 is annexed herewith and
attached as Annexure R-1/5. True Copy of the show-cause
notice dated 21.09.2021 issued to Respondent No. 5 is annexed
herewith and attached as Annexure R-1/6. True Copy of the
Reply to the show-cause by Respondent No. 5 dated 05.10.2021

is annexed herewith and attached as Annexure R-1/7.

7) However, it is pertinent to highlight that in the meantime, the Ld.
Tribunal vide order dated 08.02.2023 restrained the Project
Proponent from carrying out any further mining from the site in

question till further orders.

8) It has been recorded vide the report submitted by Respondent
No. 3 (RSPCB) that despite several letters and show-cause notice
being sent to the Respondent No. 5, it failed to remove the debris
lying outside their mining lease area and instead requested for
time upto 15.01.2023. In compliance to the directions issued by
the Ld. Tribunal and show cause issued by the Respondents, the

debris were eventually removed by the project proponent.

9) Thereafter, Patwari, Kukerkheda vide mauka report dated
21.01.2023 reported that no debris was found at araji no. 3558
and no obstruction to natural flow of storm-water drain/stream
was found. True Copy of the Mauka Report dated 21.01.2023 is

annexed herewith and marked as Annexure R-1/8.
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10) It is pertinent to bring on record that the project proponent has
denied carrying out any blasting operations, submitting that the
very purpose of mining granite would be left infructuous as the
mined minor mineral would be ruined. The joint committee also
reported that no blasting was done on the site in question by the
project proponent. Joint Committee Report further reveals that
the true cause of the damage caused to the Applicant’s house
was not clear and the same cause remained scientifically
inconclusive. Upon the observations made by the Joint
Committee Report dated 26.06.2023 it was concluded that:

a. The house has sufficient number of cracks of variable nature
which do not appear to be originating from blasting as a
very few of them are diagonally originating from the base of
the house. They are neither deep nor cross cutting the wall
structure and limited to plaster level.

b. The nature and construction of house also shows variation
in terms of time of construction. The frequency of cracks is
seen more in older parts of the house as compared to the
new constructions. Henceforth, the number of cracks can be
directly linked to the quality of construction which can be
better assessed by a civil engineer.

c. Near to the site of mines operation, mine office and workers
quarters were also inspected which were located at a
distance of 150m. The committee observed that there were
no cracks present in this building even though they are close
to the mine as compared with the applicant's house.

d. The members of the committee are of the opinion that cost of
crack repair can be better assessed by a construction

engineer.

11) It is additionally submitted that the allegations with respect to
illegal mining being carried out by the Respondent No. 5 in

Khasra No. 3463 stands clarified vide report dated 13.09.2022



871

sent to the Mining Engineer Amet. The Tehsildar further
communicated on 25.04.2023 in this regard after due
corrections being carried out in the land records. True copy of
the Report dated 13.09.2022 is annexed herewith and attached
as Annexure R-1/9. True copy of the Letter dated 25.04.2023
sent by the Tehsildar is annexed herewith and attached as
Annexure R-1/10. Mining lease has been allotted to
Respondent no. 5 in khatedari land under Rajasthan Minor
Mineral concession Rules, 2017 on the basis of registered
consent of khatedar. Respondent no. 5 is working inside granted

area and not done any illegal mining outside lease area.

12) In view of the submissions and averments made above, the
Respondents herein, seek liberty to file a more detailed reply as
and when directed by the Ld. Tribunal for the proper

adjudication of proceedings.

FILED BY:

Officer in Eharge For

Respondent No. 1, 2 and 4
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